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AUTHORITATIVE ENGLISH TEXT
Bill No. 14 of 2011

THE HIMACHAL PRADESH TOURISM DEVELOPMENT AND REGIST RATION
(AMENDMENT) BILL, 2011

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Tourism Development and Registration Act, 2002
(Act No.15 of 2002).

BE it enacted by the Legislative Assembly of Himachladesh in the Sixty second Year
of the Republic of India as Follows:—

1. Short title.—This Act may be called the Himachal Pradesh Touri3evelopment
and Registration (Amendment) Act, 2011.

2. Amendment of section 32.-in section 32 of the Himachal Pradesh Tourism
Development and Registration Act, 2002, in subtiseql), for the word “notify”, the word “fix”
shall be substituted.

3.  Amendment of section 55.- section 55 of the principal Act, after sub s&tf2),
the following shall be inserted, namely;-

“Provided that if a person commits an offencdenthis Act for more than two times,
the same shall not be compounded.”

(3) Notwithstanding anything contained in thistAd the default continues after
composition under sub section (1), the prescringtiority or the person authorized by the State
Government may seal the premises by requisitiotieghelp of the local police or shall pass
orders, in writing to disconnect the water and teieity connection of the tourism unit, to the
authority concerned and such authority shall benddo comply with such orders and shall report
compliance to the prescribed authority.”

STATEMENT OF OBJECTS AND REASONS

Tourism is recognized as an important economiwigctaind is a major source for earning
to the local population and foreign exchange eaimethe country. Himachal Pradesh has a vast
tourism potential on account of environment in tBwate so that they are culturally and
environmentally sustainable and become an effedtiggument of bringing prosperity for the



people of the State through creating employmenbudppities on a vast scale. Tourism requires
the participation of local population and privatecter to provide the required amenities and
services to the tourists. The Himachal PradeshiSimubevelopment and Registration Act, 2002,
lacks a participatory, mechanism to promote toursésmd therefore, Tourism Development Board
was set to seek greater participation of privatetosein promotion of tourism and marketing

Himachal an attractive and safe tourism destinatio

Under the existing provision of this Act, ratee anly notified after having proposals from
the respective unit operator. Therefore now it igppsed that the rates may be fixed by the
Department after getting it examined thoroughlyisTwill help the department to have rate
fixation judiciously keeping in view the facilitiegrovided by the operators. Tourism units in
Himachal are coming up in a big way but there ispnovision for strict enforcement for the
unregistered unit operators under the Act ibidorder to instill the faith of tourists, it is nesesy
to have a legal frame-work for making and enforaiagulatory strict standards for unregistered
units. Thus, there is a need to have compulsorigtragjon of units for tourism purposes and to
provide safety standards. The existing provisidrit® Act ibid only provides for composition and
judicial proceedings. It has been observed thegistered operators keep on running their units
after the composition and even during the judipralceedings.

Therefore it is proposed that a provision shob&l made which may authorize to
disconnect the electricity and water connectionsthef unregistered units. Thus, it has been
decided to amend the Act ibid suitably.

The Bill seeks to achieve the aforesaid objectives

(PREM KUMAR DHUMAL)
Chief Minister
SHIMLA:

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



